
•^1'3m-'

V

•

T

IN THi CcNTRAL AOniNISTRATlUe: TRIdUNAL

principal b-:nch

O.A. 2)1^/9 2

Nq'j Jalhi, this the I3th Day of February, 1997

Hon'old Sint, Lakshnii Suaminathan, Mamb er ((3)
Hon'-le Shri ;.,i1uthukum>^r, Hambar (a)

Lhri D.l^ 3o si

s/o Sh, fl, L, Go 3l
Under 3 acrat a-^'y/Assist ant
Financial ;.duisor
Ministry of Oefenc e,South Block,
N8ij Dalhi,

(By Aduocate Sh. S.iA. Rattanpaul) *** -'̂ PPl^^ant
Vs.

1, Union of India through tha Sacy,
Oapartinent of Personnal and Training

Division) New Delhi,

2, Tha Secretary,
Ministry of Dsfance,
South Block, Nay ualhi,

... spend ants
(By Advocate Shri l^R. Sachdava and
proxy counsel Shri H.K.Cangoani for
Shri K.C.D, Gangoani, laarnad Sr.
counsel)

0 g D G R(QRAL1

(Hon'bla Smt.Lakshmi Suaminathan ,Msraber (3)

Laarnad counsel for tha applicant submits that tha

applicant has recaivad the reliefs which he had prayed for

in this application by the respond ant s'or ders dated 21.3.94,

12.1 2.1996 and 27.1 .1997. (Copi es of these orders h jv g been

placed on record). In the light of these orders, learned

counsel Shri Rattanpaul, submits that this application has

now ibecame inf ruetuous. :n& therefor 3, may be disposed of.

In the above facts and circumstances, this

application Rawing become infructuous, tha sams is disposed of

accordingly. No o-dar 33 to costs.

( K.riJtMukumar )
fl^Ti^ar (a)

(Smt.Lakshmi SuamxTTann^)
flembar (3)
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